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Subgect - Forwarding of bo“les of the Orders passed by the
Central administrative Tribunai,Bangalcre. -

. Please find enclosed herewith a copy of the ORDER/
_STAY- ORDER/INTERIM -ORDER/, passed by this Tribunal in the above
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH:BANGALORE

APPLICATION NDs,14/1994 &
T 176/1994
DATED THIS THE TWENTYNINETH DAY OF JULY,1994

Mr, Justice P, K, Shyamsundar, Vice Chajrman

Mr. T,V, Ramanan, Member (A)

1. fir, V.R. Raghuvir
Rged about 55 years
R?a T/C-1, P&T Staff Quarters
Malmaruti Extension
Belgaum - 59 0016

2, Mr, M, Giridharan Nair
Aged abput 52 years
C~1/2, Telecom Staff Quarters
Mangalore-575 006, eeee Applicants

(By Dr. M.S. Nagaraja, Advocate)

Vs,

1. Union of India
represented by the
Secretary/Ministry ot Communi-
cations (Telecom
Neuw Delhi.

2, The Director General (Telecom)
Department of Telecommunications
8anchar Bhavan, New Delhi,

3. The Chief General Manager
Telecom, Karnataka Circle S
Bangalere - S60 008, eeee Respondents

(By ‘Shri M,V, Rao, A,C.G.5.C.)

0 R D E R
(r, T.V, Ramanmb Member (A))

Thie case is reposted to today, We
dispose of this application following the order made tb—#ﬁ%

in Applicatien nes, 1022/1994 & 159 to 165/1994, %

2, We direct the respondsnts to step up

the pay of both the applicants sc that they draw their
pay on par With their juniors, Shri P, Panjiara and
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Shri N.S. Shah as the case may be, The 7l

applicantsiuill be . |entitled to all consequential
f i

monstary bgkerits ﬂhich will, howaver, be
limited toj period of 3 years prior to the.

date or %ﬁ%ﬁng or these applications, i.8,,

29.12.1993£ This direction may be e¢arrigd out
within a pégiod of 3 months from the date
of receipt br a copy or this order, No order as

to costs,
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(T.v, RAM}NAN) ‘ (P.K, SHYAWSUNDAR)
MEMBER|(A ) | VICE CHAIRMAN
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GENTRAL ADMIN ISTRAT IVE TRIBUNAL
nT BANGALORE BENCH

Second Floor,

Commercial Complex,
Indiranagar,

BANGALORE- 560 @33,

Pated: & DEC 1994

& 176/94.
Miscellaneocus APPLICATION NO: 929 of 1994 in O.A.No.l4/94 /
APPLICANTS ;- Sri.V.R.Raghuvir and another

V/s.

RES PONDENTS ; ~

To‘

l.

Subject:= -Ferward

gm¥

Secretary,M/o.Comnunications,NDelhi and two others.

Dr.M.S.Nagaraja,Advocate,No.11,
Second Floor,First Cross,
Sujatha Compoex,Gandhinagar,
Bangalore-560 009.

Sri.M.Vasudeva Rao,Addl.Central

Govt.Stng.Counsel,High Court Bldg,
Bangalore-560001.

ing nf cepies of
Administrative

the Order-
Central

Passed by the
Tribunal,Ba

ngalarae,

Y this Tribunsl in the above
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In the Central Administrative Tribunal
Bangalore Bench

Lo Bangalore :
UViy ool Avr. V[t Seey. Mo . commanicodions N. Dbl
MA NC: 529/94 in ‘3

T~

—
[ Novg

®
%V.Q.QQ?I.

Original Application No -.14..&..176 e 0f 1994,
ORDER SHEET (contd)

Date Office Notes Orders of Tribunal

PKS(VC)/TVR(MA)

23.11,1994
N o < j1dq Orders on M.A. No.529/94 for extension of
t"»j e ;' L times: -
L e
¢ ed ’ Heard. UWe see no reason to extend
;uu‘gg ' Yoo '”fUrthe:'Eime asked for by the Govt. to
SR L e . . .
"y ST e Cr comply with our directions, The reason
' o ' now adduced is that the department proposes
cel

to file an SLP stec., etc. which is no
reason at all. If the SLP ig filed and an
order is made thereon to the detriment of
1.94., the employee, the rights of the employee

’ will stand regulated by the outcome of the
decision in the SLP, EUt,then, the depart-
ment proposes to file an SLP is no ground
to defer compliance of our directions, UWe
do not wish to say anything more. UWe see
no ground to grant extsension of time and
the application seeking for such extension

is rejected.

We are told that, in sdémilar circum-

stances the decision of the Ernakulam BencH
b T T, . '

reeshall )
j‘ﬂ/’ AAVNIET
-f’/ C‘o{ o —

giving a similar direction was acceded to
and implemented despite proposal to file an
SLP in that behalf., We do not see why

such eourse of action could not have been

taken in this case alsoe.
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Furnish a copy of this order at once to

liearned standing counsel so that he can

IMEMBER (A)

:ie further action with the department.

Kt~ - &d-

V) A U
VICE CHAIRMAN

%f %

Central Adminl ratwe Tribunal
Bangalore Bench
Bangaiore
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R Q&wauplvj/bw V/y !vca Mo C(\/mwwnr(l/)c)o’z,s . Pe//u

?O(ZO QP No. 79 %80/5_?5« /m oA Mﬁ%@ !

Ofﬂce Notes : ' Orders of Tribunal
i .
! .
| pxsgvcz/TVR(MA)
| 842,95

Herein the petitioner contends that actioﬁ
be taken against the respondents.for .not
tj complying with the orders of this Tribunal.
Now, Or., Nagaraja for phé contempt petitioner
tells that our orders have been carried out
‘and we therefore ses no reason to proceed with

this contempt petition which stands disposed of

accordingly.
, : v} -
A~ -
Ce e g e
MEMBER (R) VICE CHAIRMAN

L8
Central Administrative Tribunal
Bangalore Bench

Bangalore




